Listed on : 14.03. 2016
Court No.
ltem :
SECTION-1 1
I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETI TI ON NOS. 4421-4429 OF 2016
(Applications for condonation of delay in filing Special Leave
Petitions)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NOS. COF 2016
State of Uttar Pradesh ... Petitioner(s)
VERSUS
Hari Prasad & Ors. Etc. Etc. ... Respondent (s)

CFEl CE REPORT

The nmatters above nentioned have been filed by M.
Pragati Neekhra, Advocate on behalf of Petitioner against the
Judgnent and Order dated 29th April, 2015 of the H gh Court of
Judi cature at Allahabad, Lucknow Bench, Lucknow, Uttar Pradesh
in Capital Sentence No.2 of 2014, Cr.A No. 406 of 2014,
Cr.A No. 416 of 2014, C.A No. 400 of 2014, C.A No. 325 of
2014, Cr.A No. 327 of 2014, Cr.A No. 326 of 2014, Cr.A No. 493
of 2014 and Cr.A No. 354 of 2014.

It is submtted that the above-nentioned natters are
barred by tinme by 168 days and Counsel has filed an
application for condonation of delay in filing the sane.

It is further submtted that Cl.MP. Nos. 17458-17465 of
2015 (Applications for permssion to file special |eave
petitions) arising out of sane Judgnent were rejected by this
Hon'ble Court on 16t" Cctober, 2015. Copy of Record of
Proceedi ngs dated 16t" COctober, 2015 is enclosed herewith for
ki nd perusal of the Hon' ble Court.

The applications above nentioned are |isted before the
Hon' ble Court wth this office report.

DATED this the 10th day of March, 2016.

ASSI STANT REGQ STRAR



COPY TGO
Ms. Pragati Neekhra, Advocate

17-B, |.P. Estate, | AEA House, N.D.
Encl. : As above
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